hl TEM NO. 3 COURT NO. 11 SECTION |1 VB

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).8626/2011

(Fromthe j udgenment and order dated 07/05/2010 in CWP No.

10396/ 2004 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

PRAHLAD SI NGH & ORS. Petitioner(s)
VERSUS

UNION OF I NDI A & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and del eti on of the nanme of
respondent and office report)

Dat e: 15/04/2011 This Petition was called on for hearing today.
CORAM :
HON BLE MR. JUSTICE G S. SI NGHVI
HON BLE MR JUSTI CE ASOK KUMAR GANGULY
For Petitioner(s) M's Rani Chhabra, Adv.
For Respondent (s) M. Manjit Singh, AAG
M . Vi kas Sharnma, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Shri Manjit Singh, |earned Additional Advocate Ceneral, appears
for respondent Nos. 3 to 6 and requests for two weeks” tinme to
enable himto seek instructions.

The request of Shri Manjit Singh is accepted and the case is

adj ourned to 29.04. 2011.

(Satish K Yadav) (Phool an Wati Arora)
Court Master Court Master



